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Complaints made by UP.8,0. against

Ministries and Public Undertakings fer

not following UR.B.0. regulations In
temporary appointments

1600. SHRI MUKHTIAR SINGH
MALIK: Will the PRIME MINISTER
be pleased to state:

(a) whether Government have re-
ceived complaints from U.P.S.C. that
a number of Ministries and Public
Undertakings are not following the
U.P.S.C. regulations with regard to
temporary appointments made with-
out prior consultation with the Com-
mission; and

(b) if so,
thereto?

Government’s reaction

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL: (SHRI RAM NIWAS
MILIDHA): (a) and (b). The Union
Public Service Commission are con-
cerned only with recruitment Lo civil
posts under the Government of India
and such posts in other bodies which
bave been shecifically brovght within
their purview. In paragraph 34 and
41 of the twenty-second Annual Re-
port for the period from 1st April
1971 (o 31st March 1972, a copy of
which was Jaid on the Table of the
House on 1st March 1973, the Union
Pub.ic Sorvice Commission have
referred, wnter alia. to the coses vhere
consultation with the Commission is
‘delayed or where appointments made
are abimitio irregular. Cases of such
irregular appointments are brought
to the nctice of the various Ministries/
Departments concerned from time to
time, so that they may -nvestigate the
circumstances 1 which such appoint.
mentg were made, fix responsibility
therefor and take remedial stens where-
ever necessary. Moreover, all Minds-
tries/Departments’ have from time to
time been advised {o Iollow slricily the
provisions of the rules with regard to
consultation with the Union Public
Service Commission.

——

18.00 his.

MR,  SPEAKER: Now we luke up the
call-attention motion....

SHRI JYOTIRMOY BOSU (Diamond
Harbour); I want to draw your at-
tention. ...

MR. SPEAKER: Order, order.

SHRI JYOTIRMOY BOSU:
under rule 225, Sir....

1 rise

MR. SPEAKER: No, no. Why do you
try to confuse every issue every day?
After the questiong (omes the call
aitention motion....

SHRI JYOTIRMOY BCSU: Rule
225 clearly lays down:

“after the questions and before
the list of business 1s entered
upen, ..7

MR SPEAKER: Do you not know
the precedence of business? Every
day I have to invite your attention to
it. Why do you do it every day?

SHRI JYOTIRMOY BOSU: Rule
223 elear'y lays down, Sir....

MR. SPEAKER: A clause
there.

is also
Please do not do it cvery time.

MR. P. K. DEO

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Paoposar. 10 coNverT Inman Councin

or AGricuuTuRAL REsgarRcY into A De-

PARTMFAT OF TiE MINISTRY OF AGRI-
CULTURE,

SHRI P. K. DEO (Kalahandi): Sir,
I call the attention of the Minister of
Agriculture to the following matter of
urgent public importance and request
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that he may make a statement there-
on:

“Reported consideration by the
Union Government of a pro-
posal that the Indian Council
of Agricultural Research be
made a Department of the
Ministry of Agriculture as re-
commended by the Gajendra-
gadkar Committee.

THE MINISTER OF AGRICULTURE
(SHRI F, A. AHMED): While joining
the Honourable Members in the cun-
cern expressed by them during the
discussions in the Parliameut on May,
1972, at the unfortunate suicide by the
late Dr. V. H. Shah, Senior Agrono-
mist of the Indian Agricultural Re-
search Institute, New Delhi, I had inter
alia given the following assurance:—

“My Ministry would lke to ex-
press its utmost concern over this
tragedy and I wish to convey the
assurance that a thorough study of
its implications will be made in
order to evolve a better system of
recruitment rules and working pro-
cedures.”

In accordance with the above assu-
rance, the Government of India set up
vide Notification dated June 27, 1972,
a High Level Committee under the
chairmanship of Dr. P, B. Gajendra-
gadkar ang consisting of the distin-
guished leaders of science and
education as members, to enquire into
the recruitment and personnel policies
of the Indian Council of Agricultural
Research.

The terms of reference prescribed
for the Committee were as follows:—

(i) To examune the statements
and incidents mentioned by
Dr. Shah m the letter of May
5, 1972, addressed by him to
the Director-General, Indian
Council of Agriculiural Re-
gearch, New Delhi, before Dr.
Shah committed sulcide.
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(i) To review the recruitmernt and
personnel policies of the In-
dian Counéil of Agricultural
Research, Institutes ang Cen-
tres working under it, and to
suggest measures for their
improvement,

(1i1) To consider any other relevant
matters which, in the opinion
of the Committee, would help
it to make effective recom-
mendations.

The Committee started its work on
July 24, 1972 and submitted its Report
to the Minister of Agriculture on
January, 19, 1973. The Commitfee
have suggested some radical changes
in the present organisational set-up of
the Indian Council of Agricultural
Research. Decision on the recommen-
dations requires a detailed study by
the Government of India in the over-
all context of organisation and
management of scientific institutions
in the countiry. The Cabinet have ac~
cordingly appointed a Group of Min-
ister under the Chairmanship of Min-
ister of Agriculture to examine all
aspects of the matter to enable decl-
sions to be taken on the detailed and
exhaustive recommendations.

On the advice of the Group of Minis-
ters decisions on some urgent matters
have already been taken. One such
decision is that in order that work on
important and urgent schemes may
not suffer due to posts remaining
vacant, action may be taken for filling
up approximately 1200 posts that are
at present vacant, through an emer-
gency recruitment procedure to be
workeg out by the D.G. ICAR, in
consultation with the UPS.C. It has
further been decided that the same
emergency procedure should apply to
any furlher vacancy that may arise
before final decisiong on the recom-
mendations of the ICAR Inquiry Com-
mittee have been taken. Likewlse, it
has been decided that senior vacant
posts in the ICAR headquarters may be
filed by t{ransfer or .deputation in
accordance with prevailing rules and
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Pprocedures of Government, in consul-
tation with the UPSC, until an alter-
native procedure has been decided
upon. At the request of the Govern-
‘ment of India, the UPSC have agreed
to undertake this emergency recruit-
mrent on behalf of the ICAR on ferms
and conditions mutually agreed upon
between the Commisgion and the
Council. The modalities and mecha-
nism of this emergency recruitment
procedure have been finalised and the
Commission is expected to initiate
action for recruitment shortly.

The Government of India is fully
consclous of the urgency and impor-
tance of this matter and all possible
steps are being taken to arrive at deci-
sions on the major recommendations
ot the ICAR Inquiry Committee, as
expeditiously as possible.

SHRI INDRAJIT GUPTA (Alipore):
All this matter has got a reference io
Gajendragadkar Committee's report
which was submitted in January last.
I want to know what happened to
that, Why not the Minister lay a copy
of the report on the Table of the
House?. ... (Interruptions)

MR. SPEAKER: There is no point
of order. Let the Member ask his
question.

SHRI P, X. DEO: Science ig a very
powerful instrument of power both for
economy and mijlitary and more so,
for the agricultural science 1In an
agricultural country like ours, the
ICAR has a very important role to
play.

Appreciation of the role of science
came to this country in the last iwo
decades due to strong advocacy of the
late Pandit Jawaharlal Nehru. Large
funds were provided and many labo-
ratories came up at that time and the
Science Policy Resolution was adopted

1958. But due to the suicide of Dr.

od Shah, a commotion was created
in the country and a controversy
arose. He dled by commitling suicide
and leaving a suicide note that be is
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dying fof he cause of scienbce angd for
he betterment of the conditions of
service of the scientigts, All these
things have raiseq a controversy and
ag a result, some of us took the ini-
tiative to have a Symposium and at
the initiative of Shri Dahyabhaj Patel
a gymposium was held and this book
was published—'Wither indian
Science’. Dr. Gagendragadkar Com-
mittee was also appointed by the
Government to look into this aspect.
The Committee has tully recognised
the usefulness of this book and the
recordings of this symposium, One of
the recommendationg of that sympo-
sium wag that there should be less
bureaucratigation in scientific institu-
tions, In this regard I wculd like to
submit that the Gajendrogadkar Cur--
mittee submitted the report on 19th
January. This House should have been
taken into confidence and this Report
should have been placed on the Table
of the House, we could have had this
discussion in the House on the basis
of which Government could have
taken action. But they have brushed
aside all the wusual formalities and
procedures. The Government has suo
motu taken certain action.
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In this regard we are grateful to the
Hindustan Times Correspondants who
have brought this news and we zet a
scope to discuss this aspect of the
Gajendragadkar Committee Report, It
has beep revealed that as many as
1200 posts of scientists are lying va-
cant when so much of scientific acti-
vity has to be dome in thig country.
Gajendragadkar Committee has fur-
ther corrected the illegal promotion
that has been done bv reverting Dr.
Dep and has made a suggestion that
this institution will become a Depart-
ment of the Ministry of Food and
Agriculture. I woulg respectfully sub-
mit that research institution shiuld get
full freedom for the work which they
do. They should have the fullest
autonomy. Once a problem is identi-
fled and the object has been defined
they should have full freedom and
there should he no interference at all.
Mr, Indrajit and Mr. Chandrajit who
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'wm ..He,lnbets on the Commitiee of
Justice A. K.:Sarkar. on .CSIR " will
beay»me . out, . They have hammered
-on thig que:tion of the autonomy of
the = various . scientific institutions.
Considermg all these aspects of the
problem .we, all feel that the solution
_.of the malady does not he on bureau-
cratjsatxon of the ms;ltutmn and mak-
ing it'a. department of the. Ministry of
Food and Agriculture and getting it
entangled in the red-tape. The main
controversy started because of the
promotions, There were certain as-
‘pirants there, Somebody was super-
seded. If this is left to tre Govern-
ment we know what happens. We
‘have seen this in the case of the
Supreme Court Judges. We have seen
how Supreme Court judges were
superseded. In this case we came
across many instances, Though they
-did not commit suicide like Mr, Vinod
‘Shah, instances were brought to our
notice where there were interference.
In view of all these aspects of the
problem I would like to ask him whe-
ther full autonomy will be given to
these scientific institutions and promo-
tion outlets provided there. The eva-
luation of the research work done
should be the main rriteria for pro-
motion in any scientific department.

Therefore I would like to put these
questions. Why has there been this
complacency on the part of the Gov-
ernment and their dereliction of duty

for not bringing up this Report to this

House before taking any action there-
on? Secondly I want an assurance
" that it will not be made as a Depart-
ment of the Ministry where there is
every possibility of constant bureau-
cratic interference and interference in
promotion of scientific work, Thank
you,

SHRI F. A. AHMED: The hon.
Member made a number of observa-
‘tions. But the gist of his question is
that the Government has been com-
placent about this mattsr, There is no
-complacency so far as the overnment
of India is concerned, As far ag the
Report is concerned, we went into the
Report and. the .recommendations
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made by the Committee. After it
was discussed in the Cabinet, the Go-
vernment took a decision that as it
relates to a very important matter,
the future organisation of a scienti-
fic institution, this should be thorou-
ghly examined,

So, it has been referred to a group
of Ministers who have bad meetings
already. As soon as the recommenda-
tion is obtained, it would be considered
by Government and decision taken
and then a final report would be
placed before the House.

SHRI P. K. DEO: My question has
not been replied. Why was the House
not taken into confidence? And why
was this report not placed on the table
of the House?

SHR1 F. A. AHMED: Before it is
placed on the table of the House, the
Government would have to take a
decision on it.

ot srEw fagrd aomdt (=nforae):
weas S, W9 % or gRn &Y 5
Tt § fradrer Wwa o fear gar &)
Y TS TEFT TN FY P g7 gw
T T E § I WA F AT-waEw
gar #1 wrEi §, wfem ag o azw
Famr AWM aw A wE 2 14 WS
T fi aEm Y gl aw
fir g we § wrer wferardee & amey
@t syt | o oAy amw § dw
#Y 7€ ar e awm fo dare w9
# agl T, I ¥ SAET EWA HEHIC
39 X frrolg A § o7 W ] ) AR
footr % & awa am?, A doz B

39 F X § et § % @ o axa
§? 7@ A A A ¥ waw §

Fa oF 0% few &, forg & wy w0
g__ .

“The report hag been treated as
a classified ‘document by the Mmig-‘

try Df .Ax!iw.lmu'
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ot e fagret wwCdr
WET T HENA § ! W ag W wY
TAT & geafae wyer g7 ar S9
f w1 et ofew e
¥l & ar 39 9% qure Y g FwA?
W aF WY WET WERT B WRAw A g
fr g fold wav & I 9T W—Ig
oo ww w A A |
T Y f e eremre it
frare w2 Y 8, Fidy gy oy 8,
Hfrr Foitd aaw & qaw g wy e §
RIgRI T @ g
fae s ¥t e e g
faa & gafod v fomar sr @ & o)
v ag & fw g ¥ forar s @ &,
w7 fr waadd # flz o7 WY &)
wand Ffo gw A i v g &
el 1 qgrd v g, ¥ o
femaxT o &, & s ¥ faars
TG T FEAT AT, AfFw wAY wERT
& #1 Foqig =@ 3T =gy )

¥ ar ow @ sfer §—fas
HIEE T 18 7 Y AGA ATH  gfvear
® oF e foar an, foa & sgran
“The Union Cabinet has decided
that all selections in institutes run
by the Indian Council of Agricul-
tural Research will now be made by
the Union Public Service Commmis-
sion.”

ag fawrfar 78w TeF<T ¥ £Y fgte
¥ 2 1 farod avg § ag W aqemn e it
a% Wt qUA gengede gu g, faw
# w10 W7 ATR A oY Fagfer & o
frafax frar s @ §——wore W,
# € 9% FT GAAT AEA F—

“In an exclusive interview, Mr,
Annasaheb P. Shinde, Minister of
State for Food Agriculture, told this
reporter to-day that the candidates
selected for various posts in ICAR

. institutes before the ban on recruit-
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ment was imposed were being asked
to join their new posts.

In the Indian Agricultural Re-
search Institute, Dr. Rajendra Prasad
joined, as Professor of Agronomy on
June 5, 1973. It will be zeculied that
Dr. Shah, who was senjor to Dr.
Prasad, had competed for the same
post. The two had appeared before
the ICAR selection Commitiee on
May 1, 1972,

qomefil ey far o @
fergears orgvw & =t & fid ot
g ¥fewr zo g ¥ ey PR
o oard sy & 1 & Her wERa
Faowr arg ¥ qgw, vty Hww v
ST ATEAT AT ATHIL TAEIEHT
A2 %7 B #Y fomr #7 @ awdT
£ wo At wERT ¥ gfed—ag
frg SR 9T @3 ¥ g a7 fd
L URCIR

SHRI AMRIT NAHATA (Barmer):
Specially when the appointment of the

Gajendragadkar Committee was an-
nounced in the House.

SHRI VASANT SATHE (Akola):
Sir, I was one of the members who
participated in this debate and I was
very much exercised on this. When
Gajendragdkar Committee wag ap-
pointed, I fail to understand why the
Report was not placed before the
House, We also feel the same way.
What is the secret about it? What
sort of security is involved about it we
do not know will you kindly take us
into confidence and let us know why
can't it be placed on the table of the
House for our decision?

it sew fagdy arwa: wewer o,
q¥ & FT FAT T | EN TF
Fgd F—rre et FoiiE a7 33eq ooy
arg, garen fear svg, @ Ig WiT &Y
ar awdy & v qu e zfas ax
TG WG | T FR AR A T
TeHT FAEY WY RO FAaF § 1 @
(e
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SHRI S. M. BANERJEE (Kanpur):
.On a point of order....

MR, SPEAKER: There cannot be

.a point of order on a call-attention,

~

MAT A TR E TN W EFT Z R |
o7 ¥ 373 ¥ 1 v 38 oz | faa
mAm e A g b

st qo TR0 WA : werTw o,
a@ WA & fas fa o A § ot Near
& 1 77 /Y wyT AR & A7 A AT FrAav
.

worw Agteq qamw @ fE R T
Ay, T IR A | G R FH 0w
o7 FIAT I3 ATIY |

st T8o THo wAM Y ww AW
qr$z % WET ga A Afoay | wav §
¢ 7 1A TF A q@ qav Hifed

77 ¥ wEAT W AW fwar Ay §
or  wifegwT qw qax gl g%
farg ¥ worerwEET A ¥ Frord #v
fors foay war & 1 W9 FT S GO
f5 gt 7x afende § e W=t gf
oY i & Az 37 wAE Y qatge Pear
T 9T 1 gw ot & A fe w)
Nt wiry Fr frivofewc & foa
w veaww femw oW v R

Don’s you think that it is a question
of privilege?

MR SPEAKER: How is it a ques-
tion of privilege?

SHRI S. M. BANERJEE: wqifE
wx qe # fawre % =
wirdt 1 frgfier g€ A1 9 ¥ wr feivd

# T 1 W AT W 9gY g Nfey,
Y ¥ gy A smAr wfedy o
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It should be laid on the Table of

the House first, anq till thep this call-
attention should be postponed.

MR. SPEAKER: He is basing his
motion on a paper. That is one thing.
The other thing i that Government
have not laid the report on the Table
of the House. These are two different
points.

SHRI INDRAJIT GUPTA: May 1
remaind you, Sir, of a recent prece-
dent where you had very correctly up-
held the right of the Members to have
access to the report? I am referring
to the Malaviya Committee’s report
on the ONGC. A similar gituation
had arisen then and the report had
been gubmitted but it wss not being
placed on the Table of the House, but
it was being discussed cutside ang re-
vealed to the press, and after agitation
in the House, you were good enough to
direct Government to lay it on the
Table of the House.

MR. SPEAKER: Shri Vajpayee is
also referring to it already.

st W= fagrd avorddy : sy ey
&g wemy

SHRI INDRAJIT GUPTA.
the solution to it?

SHRI VASANT .SATHE: The most
annoying thing is the leakage. What
is most shocking to us is that it is
being leaked out to the press and we
come to know it only later. That is
the sanctity which is being attached
to the House. I want to submit that

What is

the sanctity of this House is being
lost thereby.
SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): The Beoing crash
report was placed on the Table of
the House only after it was released
to the press. This is what is being
done by Shrimati Indira Gandhi and
her Government,

SHRI SEZHIYAN (Kumbakonam):;
Even from the press report we find
that Shri Shinde, when asked when
the report would be presenied to Par-
liament, said that Government
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needed more time to consider the re-
port and it was not likely to be
presented before the monsoon session
of Parliament in July. They are dis-
cussing the report with the press but
not with the House.

MR. SPEAKER: I think the hon.
Minister based hig observations on that
report, and, therefore, it is mnatural
on the part of the Members to enguire
about it. He is basing his observations
on that report which ig not before the
House and on which a call-atiention
notice has already been given,

SHRI F. A. AHMED: I would like
to point out tc the House that the rea-
son why this report was not placed
before the House was that in order to
have a useful debate I thought that it
was better that the House should also
know about the decision of the Gov-
ernment on that report. ..

SHRI P. K. DEO. His intention is
to hide the report,

SHRI F. A. AHMED: But since the
Members wani that the report should
be placed on the Table of the House,
I have no objection; I shall place it
before the House.

st wew fagrQ arewdt - seaw
oft, wa & FaTer q@AT ATRAT & | WY
& & ga a3 T @ a7 R FrOE sy
fir 7@ | T v w2 o 7 AT Ay
qETT Y A A WESHT T AqLA R
fF .00

st XGA QS : WIT TA BT TGN
A | vy g qgw ¥ W S
oifer

it wew fagtq ey - w9
mrafe 48t &, =g frivé oy oy i,
Aq T TA B e w7 DfE )
MR. SPEAKER: Now that it has
started, it cannot be done in the midst.

Some Members have already spoken
while others have not.
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oft wEw fagrt wwgAt ;e
A, TE T wEww g@ F@ o 0
wiaifw ¢ 5 {femn wefam aw
oitrrare frad 6 fafee aw
THiEeT F7 oF ferdde o aR
FY AHEIEHT whET A fawrfow #1
T qU v g i et wgey
A fawrfon & &t Heav; § o7 wsx
T Fg 1 9g AW Faw s O9x
faar mar & 37 w0 & FOET W
T =Ft TEar &1

weaw Al : IT F Fid iy e
Twm w3

ot wew fagrdt atwaat ;¢ mem

Y, &Y, A FATr YT AT § 1IN
T ¥ WAl AgRy ¥ war & fr oow
AT TeAE 77 1§ & AR 3 T
& fr ca wamETe fax 41 godlonde
qro” ¥ A 9ger Tew wAr s fmeR
F 7T AT W Fer 9T, ¥ IF ¥ IET
Fear AW g

The Commission adwised us not to
make recruitment and, therefore, al-
most 4,200 posts are lying vacant.
They suggested to ug that unless the
new procedure or the recommendations
were taken Into consideration by the
Government of India, no further re-
cruitment should be made. So, as far
as this thing 1s concerned, we have
stayeq action.

7 ¥ arz WY o T yAE ¥ uotge-
T ® Wgew 77 &7 fear m@r
Tt Gearszdz WY & W aro v omer
& forrraa &1 oY, fvw o ofvom sw
®Y qrew g ¥ oguT | Weaw WgRd,
3q feid ¥, fegear aew Y feé
¥ qg o FEy Ty o T ¢ F goareE-
Az & o § rawresT wad & wafe
# § 9wy & fir wg TanEde AW
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wff a7 | ¥ Sy g § oW WY QoA
ey w O fear o7 i 74 wgRy
& ag wgv a1 5 S #REY & (Al
gri 38 ¥ yAeT granEde ey omad
aY fasr #%2Y F famifent &1 qwfoa
fed w1 faur 3@ &7 q& 77 & @
fr g qrameehza = fo o w )
o & @rde ar fad, gofrogqoro
¥ qarEdT FT@r oF aF g, WK
qeaTgEde nar Fewr 57§ godtoqdo
#o ¥ waeeww frar ww gad @
g R amw ¥ wEr 9

The Union Cabinet hag decided that
all selections in Ingtitutes run by the
Council will now he made by the

UPSC T mra s @iz feymar &
IAAFT MY T wrwesgfaygdy

ogtroumod” | ¥ gwAT FEW T

5 “g7 FTENR" AT VadT @ & 7

T I AT F9wA FAfAT qwet N

fom & wrower w-vw Wage fer

FvAr 91, fow aogme Fafodi Foga

qeafem F I Foem wafor

nqtERT FTAY TAA AT Todro qwOHTo

T GF ¥5av 39 ¥ s fawr s

ar 57 ¥ 14 75 & Fr av qragHea
Fodtory offte ¥ fry ama ?

-

A @A § A IEET AR
f& Y o vearzeREE 9 At faw 5
& &7 w0 falT g &Y wew g gt
IT B Bravse & fEay omover § )
Tro T TATT FT TTBHT HTH ARIRTHY
] Far WAy ! THRTEFT e
A g FEw ¥ w1 fgrs aw e §
fir wff ?

@ g gg ¢ 1w Pk amw X
w dror § o & ag fovd o
AW I IA WH G AT -
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A W frare ¥ fad Wehr SRl |
T ag & of § 5 SErewT ay
i:m!{ea’nm’wﬂmaa&?
F9 amifed 3w #r yag & fordk frgeer
&y o §, g7 & Pt famdt wT &
wmTeET FAer ¥ fawifor &Y €7 )
wa Avee FrefEe ME g WK
Errarsht w1 7y fONE wow A
gevg ¢ ! ug AmRy  Frsfean
IS ATET WYT SFETAS w8t & faw
wrfe Fwa &7 Wt oF Guv fam
# 7 g 397 7 o fvat a7 godo
T OF 999 § 39 ¥ §9 foed afeet
foe w7 fad, 3w 5 Bz ot =5 firar,
xafas aw «f fear, o orfan
FHW IG 7wl F7 R E 1 I
Auwer Frefeew £ o 3w ¥ foy wiw
% ¢, fwa ¥ ey sfhar & e
&t JgnTq F7 feqr, v@ w7 oy fond
Waw w wifow oo @ Y

werey wgiEw, AQ fuvram @ fe
TETERT 7Y ) fawfort g qEt
e & fordr srac €1 ver & 1 Qv T
¥ fw =ro fie mg = afwers o
ST 1 Fw A ¥ dmfv swwer
qYHT T WA AT FTET FX
faar

&9 TgH ¢ fr weet v ) Sfew
SETHT & &TW §7 grae gl 9wy
S aTdt & 1 39 ¥ o2y fr S i
it T T WX, AT 59 AN
& #1% faware @ # AT @ Ty
¥ g7 B & 51T ag Bay X 7T &
# g s fog & @ga 9w v frere
T %)

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Sir, before my senior colleague rep-
lies to the queries, since my name has
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been mentioned, it you will permit
me, I would like to submit that I have
not been faithfully reproduced in the
report read by Shri Vajpayee.

SHRI ATAL BIHARI VAYPAYEE:
But you did not counter it.

SHRI ANNASAHEB P. SHINDE:
There are so many things in the
name of Ministers. I only want to
mention two things. About the
UPSC selection, I did mention it; and
I mentioned about Rajendra Prasad’s
appointment. Nothing also beyond
that.

SHRI ATAL BIHARI VAJPAYEE:

Nothing about sending the report in
respect of the National Council and all
that? ]

SHRI ANNASAHEB P. SHINDE:
I did not say that.

SHRI F. A. AHMED: Sir, the only
thing which I would like to point
out ig that in many of the observations
which have been made by my hon.
friend there, there is a misconcep-
tion about them, because the report
is not before the House, before the
hon. Members. .

SHRI ATAL BIHARI VAJPAYEE:
You are responsible for that.

SHRI F, A. AHMED: .... to make
a positive assessment. Since I have
assured the House that I will place
the report before this House, I think
it will be better that these matters
are discussed after the report has
been placed, and then it will be
profitable to have the observations
from the hon. Members.
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SHRI F. A. AHMED: The hon.
Member is aware that all appoint-
ments are made by the Government
on the recommendations of the UPSC.,
A similar procedure will be followed
so far as these appointments are con-
cerned. The UPSC will be consulted
and they will make the recommenda-
tion and the decision will be taken
by the Government. (Interrupfion)

SHRI JYOTIRMOY BOSU: Are
you yourself convinced about the re-
ply, Sir?

MR. SPEAKER: There is ng ques-
tion of my being convinced or not,
Now, Mr, Y. S. Mahajan.

SHRI Y. S. MAHAJAN (Buldana):
Sir, I am glad that the hon, Ministecr
has agreed to lay the report on the
Table of the House. It would have
been better, in the interests of fair-
ness and propriety, if it had been done
earlier.

Now, the veport in the papers says
that the Govirnment intend to con-
vert the Indian Council of Agricultu-
ral Research into a Government de-
partment. I am afraid this will be a
very retrograde step because, once
your government alise a research ins-
titution, things become stereotyped,
rigid and have the effect of blight-
ing research in the institution.
Thercfore, I hope the institution will
remain as it is now as an autonorous
institution and not come under Gov--
ernment control. ~.

In this connection, I would like
to ask two or three specific questions.
In most of the institutions in our
country usually, there are many
junior scientists doing research work
but they are not given full scope by
the senior ones. They are not given
powers to purchase their own equip-
ment and materials, nor are they
given much scope in the selectinn of
topics for research. Therefore, I
would like to ask the Minister to see
whether, when he is considering the
reconstruction of the body, he will
provide for these contingencies, and
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see that the juniors will get sufficient
scope for their research, that they
will have sufficient freedom for the
ptrchase of equipment and materi-
als.

Then, in arranging for promotions,
will he kindly arrange to see that
promotion is given on the evaluation
of the research work, particularly in
the case of young people who are
talented, who have shown evidence
of their genius, and whether there
will be any provision for special pro-
motion in their case?

Finally, I hear that the employees
of the Indian Council of Agricultiral
Research represented their grievan-
ces before the Gajendragadkar Com-
mittee. They have also, I hear, sent a
representation to the Government and
they have gaid that they will require
some facilities as regards housing
and research. I would like to know
whether the Minister will provide
for these things.

SHRI F. A. AHMED: These are
useful suggestions which can be con-
sidered when the report 1s discussed.

SHRP SHYAMNANDAN MISHRA
(Begusaral): Since the report has
been placed before us, there is a strict
limit on us so far as the calling
attention motion 1s concerned. But
I must preface by saying that 1heie
have been serious complaints about
the malfunctioming and malaiminis-
tration of this institution. The situ-
ation deteriorated to such an extent
that the affected person thought it fit
to commit suicide. Such a state of
affairs would certainly make one
wonder whether there is not some-
thing seriously wrong with the struc-
ture of the institution itself. What
appears to me clear is that the
terms of reference did not include
a radical suggestion hike the one for
making this institution into a depart-
ment of the Government. That is my
reading of the terms of reference.
Yet I find that the>Committee has
made a recommendation to that eftect.
May I know whether the group of

Deptt. of Agrl.

Ministry (C.A.)
Ministers which had been appointed
to consider the recommendations of
this committee had made any com-
ment on this radica] suggestion of the
Gajendragadkar Committee and if
they have, the hon. Minister should
take the House into confidence,

It is reported that the Gajendra
gadkar Committee has recommended
that recruitment should be made in
consultation with the UPSC. What we
have before us indicates clearly and
unambiguously that recruitment
should be through the UPSC. Why
did the hon. Mimster think it it to
modify 1t? One would naturally
like to ask whether it is the policy
of the Government that all research
institutions should be converted into
departments of the Government.
What applies to this research insti-
tution would also apply to other ins-
titutions. We want to know whether
1t 15 the view of the Government that
the recommendation which has been
made by the Committee in relation
to a particular institution should be

universally applicable to all research
institutions.

Lastly, the hon'ble Minister has
said 1n his statement that there were
radica] suggestions made by the
Gajendragadkar Committee. One
would like to know something about
the radical suggestions which the
Minister has mentioned. How long
would the Government take to come
forward with their own decisions on
the report of the Gajendragadkar
Committee?

SHRI F. A, AHMED: The reference
is to the group of Ministers concern-
ed Three meetings have already
been held and no decision has yet
been taken by this group of minis-
ters. We are examining ilus gques-
tion from all aspects and whenever
a decision is taken I shall certainly
come forward before thiz House and
place the decisions of the group of
Ministers.
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SHRI ATAL BIHARI VAJPAYEE:
Who are the ministers in the group?

SHRI F. A. AHMED: The Minis-
ter of Indusirial Development, the
Minister of Education and myself.

"SHRI S. M. BANERJEE: Because
the UPSC is involved, why not in-
clude the Home Minister, Mr. Mirdha?

SHRI F. A, AHMED: The House
would not expect me at this stage
to go into the details of the recom-
mendations made by this enquiry
committee. I think it will be more
fruittul if all these details are dis-
cussed after the hon. members have
had the benefit of going through that
report. So far as the present proce-
dure is concerned, we are referring
all the cases to the UPSC. On the
basis of their recommendations,
appointments will be made.

SHRI SHYAMNANDAN MISHRA:
The hon’ble Minister has said that the
report would be placed on the Table
of the House. If that ig so, why is
the hon’ble minister not prepared to
take us into confidence with regard to
the specific question whether they
have recommended that this should
be turned into a Department of Gov-
ernment? What is standing in his
way now, because we are going to
know about it a litile later?

SHRI F. A AHMED: The om-
mittee have said that for a period of
five years, reference should be made
to the UPSC. Before a decision on
that is taken, we have said that so
far as the pending appointments in
Class I and Class II services are con-
cerned, they should be referred to the
UPSC.

SHRI SHYAMNANDAN MISHRA:
My duestion is whether they have
made a recommendation that it should

be converted into a Government
department.
SHR] F. A, AHMED: 1 have said,

this is a matter which cannot be rep-
lied %0 in one word. It hag many
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implications to be considered. When
the report is placed before the House,
hon. members can go through it.

SHRI SHYAMNANDAN MISHRA;
This is ,very unfair to the House.
The whole calling attention motion
was based on that. Because of the
Chair’'s intervention, the hon'ble
Minister said that the reéport would
be made available to the House, What

is the difficulty in replying to this
specific question?
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one of the recommendations or not?
He can say yes or no.

MR. SPEAKER: I cannot force the
minister.
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SHRI SHYAMNANDAN MISHRA:
The responsibilility of the Chair in

the matter 1s clear. You have been
pleased to admit this Calling Atten-

tion. It is based on that specific
question.
MR. SPEAKER: 1 have allowed

your question and the Minister has
replied to it

SHRI SHYAMNANDAN MISHRA:
If the hon’ble Minister does not reply,
what is our remedy?

MR. SPEAKER: It is much better
you raise it when it is placed on the
Table. ... (interruptions).

SHRI H. N. MUKERJEE (Cal-
cutta-Nutth-East): Sir, I rise on a
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point of order. Do I have to shout
all the time in order to attract your
attentions?

MR. SPEAKER: Do you think I
have many ears to listen to all of
you?

SHRI H. N. MUKERJEE: It 1s
peculiar that when a point of order
is raised, unless one belongs to one
particular fratermity, you do not
listen.

MR. SPEAKER: Why do you get
excited whenever you raise a point?

SHRI H, N. MUKERJEE: Is it in
order for a Minmister to refuse to ans-
wer a question which has been as far
as your presence in the chair is con-
cerned, permitted to be a legitimate
question, intended to elicit informa-
tion? Here the Minister has refused,
for reasons unknown to the House, to
divulge the information which was
very relevant to the questions asked.
Are you not going to protect the
rights of the House in regard to
securing legitimate information from
the Minister of the Government?

MR SPEAKER: Let me know how
to do it?

SHRI H. N. MUKERJEE You
should know; you are in the Chauir;
not I.

MR. SPEAKER: You ask a ques-
tion You do not tell me the remedy
or reply. Resume your seat, please.

SHRI 8. M. BANERJEE: You
put us in the chair. Then we will
tell you.

MR. SPEAKER: The only solution
seems to be that we will take up this
guestion when the report is laid on
the Table,

S8HRI F. A, AHMED: I would like
to make a correction. I gave the
names of the Ministérs who are mem-
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bers of this group. I must mention
that the Minister in charge of Per-
sonnel is also there.

I have no objection to reply to any
question raised by the hon. Members.
But I would like to point out that it
is not such a simple matter that I
should say either “yes” or “no” to
what has been asked. There are im-
plications of the recommendations
made by the Committee, It will be
very unfair to the Committee if I gay
that they have said “yes” or “no”
with regard to it. Let hon. Members
read the report carefully and after-
wards let them make observations,

SHRI SHYAMNANDAN MISHRA:
Why 1s he behaving like a tradition-
al Hindu wife who cannot invoke the
name of her husband? Why can he
not mention the recomiendations of
the Committee?

SHRI SAMAR GUHA (Contai): I
am sure that most of the members of
this House, regardless of their party
affiliations, will consider it a fantas-
tic nonsense to categorise a report on
an educational or agricultural res-
earch organisation as a classified do-
cument. This report does not concern
the security of the country, nor does
it concern any Cabinet sccret. So,~—I
again use that term—is it not a fan-
tastic nonsense? Under the cover of
such nonsense the Hon. Minister is
yefusing to discharge his elemen-
tary responsibility of placing the re-
port on the Table of the House.

The report has been treated as a
classified document by the Ministry
of Agriculture. Perhaps, tomorrow,
a Dairy Farm’s Report will also be
considered as a classified document.
He has stated that it is not known to
what extent the Hindustan Times
Correspondent could get access to the
document since no information on
the subject has been communicated
by the Department of Agriculture to
the Hindustan Times, and, therefore,
the question of any breach of privi-
lege does not arise.
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This, is not the first time that such
reports are trickling info the press.
In the case of the Pay Commission’s
report, before the report was submit-
ted to the Government, the reports
were coming in the press. It is a
matter to be seriously considered by
you, Sir, and by the whole House as
to what has happened to this Govern-
ment, whether it is intentional leak-
age or whether it is tacitly done by
the Government just to create some
confusion or whether there is any
espionage vystem-operating inside the
Government. That is the first ques-
tion. It is a pertinent question. I
want to know from the hon. Minister
whether he is going to institute an
inquiry to find out who is the officer
responsible for leaking out or giving
this news to Hindustan Times.

SHRI PILOO MODY (Godhra):
Congratulate the officer and condemn
the Minister for with holding it.
(Interruptions)

SHRI SAMAR GUHA: I do not
know. Why should an officer be al-
lowed to do it?

Another flippant explanation has
been given by the hon. Minister that
a Group of Ministers was set up to
advise the Government regarding the
question of implementing the recom-
mendations of the Gajendragadkar
Committee in order to enable this
House to have a fruitful discussion.
What kind of a fruit you will bear.
You will bring a fruit for wus and
say; Either take it or leave it. Is
this the way to have a fruitful dis-
cussion? What kind of a fruitful dis-
cussion? If the (hon, Winister has
the right to seek the advice of a
Group of Ministers, perhaps, it would
have been in the sense of democratic
humbleness that he should have
first place the Report on the Table
of the House, allowed the House to
have a fruitful discussion and, on the
basis of the discussion and in the
light of the discussion, he could
have corsidered all the aspects of re-
commendations before accepting them.
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Sir, you will remember, with what
a surcharged emotion this House
discussed the tragic episode of self-
immolation of a dedicated scientist
like Dr. Shah. I want to remind you
one line of what he said before he
died:

“I think, the time has come again
that the scientist will have to sacri-
fice his life in disgust so that other
scientists may get proper treat-
ment., Kindly guard the interests
of persons dedicated to scientific
work.”

The whole House discussed this tra-
gic episode and, on the basis of that,
the hon. Minister made an announce-
ment in the House that a high-po-
wered Commuttee under the Chair-
manship of Shri Gajendragadkar
would be appointed.

Now, this Committee submtted its
report on 19th January, 1973. The
Government did not feel the pulse
of the House, the emotions that were
aroused in the House and the poi-
gnancy that was associated with it.
If they had felt the impact of it, the
Government should have taken the
first opportunity, the first day of the
Budget session, to place the report on
the Table of the House.

Instead of placing the Report on
the Table of the House, the Minister
says:

“On the advice of the Group of
Ministers, decisions on some urgent
matiters have already been taken.”

What are these urgent matters?
According to the reply given by the
Minister, 1200 posts are lying vacant
at present. And what is the sense of
urgency shown by the Government?
On the 19th January the report was
submitted, and today is 1st August,
Over six months have passed. Is this
the sense of urgency that they have
to fil the vacancies? Even now they
have not filled any of these vacan-
ciesa? They have only finalised the
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modalities and mechanism. In the

statement they say:

“The modalities and mechanism
of this emergency recruitment pro-
cedure have been finalised and
the Commission is expected to ini-
tiate action for recruitment short-
]y.n

MR. SPEAKER: You are making a
beautiful speech. But it is a ques-
tion of fime. You have already tak-
en more than double of your time.

SHRI SAMAR GUHA: I want to
know what kind of urgency is this.
They have taken six months only

to finalise the modalities and mecha-
nism of the recruitment procedure.
And the U.P.S.C. is ‘expected to ini-
tiate action for recruitment shortly’.
They have not even started it?

In the Report it has been stated
that most of the complaints that were
made by Dr. Shah in his last letter
have been found justified by the
Committee. I ‘want to know whe-
ther it is a fact.

I also want to know whether it is
a fact that the report has disappro-
ved appointment and promotion of
Dr. Dey. If it is so may I know
whether the Government feel it an
urgent matter to take steps against
those who were responsible to reject
the complaints that were lodged by
Dr. Shah—as a result of which a valu-
able life was lost.

I also want to know from the Go-
vernment whether the questions of
rationalisation of the categories of
scientists, fixation of their pay scales,
their independence in research work,
independence of the machinery of
promotion, whether those scientists
who want to appear for Ph.D., who
want to submit their theses, are being
permitted to register their names in
other Universities. . ..

10, 1895 (SAKA) ICAR into a 2138
Deptt. of Agrl.
Ministry (CA)
MR. SPEAKER: How is it releva
here?

SHRI SAMAR GUHA: These are-
the main points, Sir. This is how
the scientists are treated. I will give

you an example. This is the report
of the Secretary of the Association of
ICAR:

“It is difficult for the staff to:
seek an interview with the Direct-
or....”

I want to know whether all these
points were covered by the Gajendra-
gadkar Committee.

13 hrs.

Lastly, I have a request to make to-
you, as to whether you will allow
this kind of evasion of responsibility
on the part of an hon’ble Minister-
that almost everytime, without plac-
ing the report before the House, they
are with an element of impetuous
indignity saying before the House....
(Interruptions) Sir, it is upto you
whether you will issue a directive:
to the Minister and the Government
that whenever there is any committee
set up on the basis of a discussion
on the floor of the House, the report
should first be placed on the Table of
the House. At least before imple-
menting any recommendation of the
report, if not the permission of the-
House is sought, at least your per-
mission should be taken.

MR. SPEAKER:
in your hands.

I am completely

SHRI SAMAR GUHA: 1t is upto-
you to uphold the dignity of the
House. It is within your power.

They are flouting it, they are violat-

"ing it with an element of impetuous

indignty.

MR. SPEAKER:
thing.

I will do every-
I will obey your orders.

SHRI F. A. AHMED: The hon.
Member has raised the question of
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leakage. About my Ministry, I have
made an inquiry and so far as my
Ministry is conterned, the leakage has
not taken place there and if neces-
sary, 1 will make a further inquiry
in order to satisfy myself whether
what has been stated by the hon.
Member is a fact.

So far as many other matters are
concerned, I have already told the
Members that it will be helpful to
discuss ell these after the report has
been read by the hon. Members and
after they have taken a decision one
way or the other.

He has made a reference
cularly. .. (Interruptions).

MR. SPEAKER: Have the patience
to keep sitting, Mr. Samar Gubha.

SHRI F. A. AHMED: He has parti-
cularly made a reference with regard
to the appointment of Dr. Dey. May
I tell him that so far as the recom-
mendation of the committee is con-
cerned, that appointment was held
by the committee as irregular. He
was appointed in the year 1971 be-
fore the committee was instituted.
We are consulting the Law Ministry
as to how to overcome the difficulty
of appointment which was made 1n
1971 and how to implement the re-
commendation of the committee.

SHRI SAMAR GUHA: A point of
order, Sir. In his reply just now the
hon. Minister said that after laying
the report on the Table of the House
the whole matter can be discussed
and nothing can be discussed just
now. On what right he has disclosed
that the committee considered Dr. Dey’s
apppintment as 1irregular and that
they were considering as to what
to do now? What right has he got,
to disclose this information? Is there
not a contradiction in his statement?
The hon. Minister is withholding all
the information regarding the recom-
mendations of the committee....
(Interruptions) I want to know from
you....

parti-

MR. SPEAKER: I have nothing to
tell you. .

SHR! SAMAR GUMA: It is a
point of order. I want to knaw....
(Interruptions) I om a student of
science, Therefore, I consider it my
sacred duty to place the. position of
the scientist in the Country to-day
before the House. He has come out
with some fresh information which
was not incorporated in the report.

MR. SPEAKER: It was identieal
question and he gave the same reply.
What is the harm? Why not take it
up, as he himself said, when the re-
port is laid on the Table of the House?,
All the matters should be raised
there.

13.05 hrs
RE' QUESTION OF PRIVILEGE

SHRI JYOTIRMOY BOSU
mond Harbour): We have given
notice of a Privilege Motion. Wall
you be kind enough to allow us to
make a submission?

This happened within the precinets
of Parhiament....

MR SPEAKER: How can bring it
up as a Privilege Motion? If some-
thing happened inside the party exe-
cutive meeting, it is a party affair. I
am sorry. I do not allow it.

(Dia-

SHRI SHYAMNANDAN MISHRA
(Begusarai) I am on a voint of order.
This arises out of your own ruling on
this. ... (Interruptions),

Mr. SPEAKER: Order please. That
is not a Pnivilege Motion at all

SHRI SHYAMNANDAN MISHRA:
The party is competent to discuss
anything in the party meeting in the
manner it likes, but the moment the
party briefs the Press, it is published



